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P. & T. Employees of Bombay

2731. Shri S. M. Banerjee: Will the
Minister of Transport and Communi-
catlons be pleased to state:

{a) whether it is a fact that the
services of some of the employees in
the P. & T. Department in Bombay
Posta] Circle had been dispensed with
in 1961 under Central Services (Tem-
porary Services) Rules 1049;

(b) if so, whether the instructions
issued by the Ministry of Home Affairs
had been followed in those cases; and

{c) whether  Government have
withdrawn those orders and reinstated
the employees?

The Deputy Minister in the Minis.
try of Transport and Communications
(Shri Bhagavali): (a) Yes Sir. 13
officlals were discharged from service
during the year 1951,

(b) Yes.

(c) The question of withdrawal
does not arise. Under the Central
Civil Services (Temporary Services)
Rules, 1949, the Director-General is
the competent authority to review the
cases of officials discharged under
rule 5 ibid. He has reviewed three
cases, Four cases are under conside-
ration. No representations against the
orders isued have beep received from
the remaining eight officials.

Forelgn Exchange for Andhra
Pradesh

( Shri Venkatasubbaiah:
2732, < Shri Bishanchander Seth:
| Shri Gauri Shanker:
Will the Minister of Irrigation and
Power be pleased to state:

(&) whether the Government of
Andhra Pradesh have approached the
Central Government for release of
foreign cxchange for purchase of gas
turbines to tide over the pewer scar-
city in the State which has resulted
in serious dislocation of important
industries; and

(b) if so, whether Government pro-
pose to consider the request favoura=-
bly?

The Minister of State in the Minls-
try of Irrigation and Power (Shri
Alagesan): (a) Yes,

(b) The matter is under considera-
tion,

T. B. Hospitals

2733. Shri Bhagwat Jha Aszad: Will
the Minister of Health be pleased to
state:

(a) whether the planned number of
clinies for treatment of tuberculosls





